
ACT No. XIX OF 1947 
(PASSED BY TI-IE INDIAN LEGISLA'I'UI~E! 

(Received i ? b e  assent o j  the Governor General 011 the 24th MaroE, 13i7.1 - 

$9 Act to grovidida for ths cos5rol, of reylEs and evictloas, and 20 r 
tha 'leas: 3 to GOY :rnmjnk of pr~mis3s uDon k h i r  becoming va~ant , 
ia cdrtain a r m  irz fh3 Psovimces of D ~ l h i  and Ajmsr-N?swara. 

4 REAS it is expedient to provide for t%e control of rents and '\V.. 
evictions, aud .for tho 1m.w t o  Gov+r~mont of premibes upon 

thoilt becornitlg vacant, in certain areas in the Pruvi~ices of Delhi 
m d  Ajmer-M3rwara ; 

I t  is hereby enacted as follows :- 
I. (I) This Act may be called the Delhi arid Ajrner-Merwara BhorCtitle,ex&smn& 

Rent Control Act, 1947. rammaoemeaC 
and dm&ca 

(2) I t  extendri to the areas specified in the Yirst Sohedule, and 
szsh othsr areas in the Province of Delhi or Ajmer-Merwara as Lhe 
Central Government may from time to time specify bp notification 
in the afficial Gazettc ; but it shall not apply- 

(a )  to any premises the oonstruotion of which is not oom- 
pleted and which are not let to a tenant before the commence- 
ment of this Act, or - 

(h )  to any premises belon,aing to the Government, or 
fc) to m y  tenmlcg or othw like relationship a.eahd by a 

grant from the Governmerit in cespech of premises taken on leme 
car reqnisitioned by the Government. 

(3) It shall come into force on the 24th day of March 2947, and 
shall remain in foroe for a period of two years : 

_Provided th%t the Centrai Government mazy, by aaokiGcation i n  
$he official Gazette, direct that it shall remain in force for a further 
period not exceeding two years : 

Provided further that tth Cer~t~raJ Government may at any 
time, by notification in the official Gazette, &eat! that it shall 
m s e  to be in force in suoh meas aa may be -spec%& in the noti- 
fication on ~ u c h  date as may be ao ~pecified. 

(4) Section 6 of the General Clauses Aat, 189'7, shall apply xofxm'i. 
upon the expiry of this Act in any ares as if it had then 
been repealed by a Central Act. 

2. In  this Act, unless there is anything repugnant in the sub- DeBnitbm. ' 

ject or eontext,- j 

(a) " landlord " includes any person who for the time being 
1 

is receiving or is entitled to receivo the rent of my premises, whether i 
on his own account or as an agent, - trustee, guardian or I 
receiver for any other person, or who would so receive the rent or be 
entitled to receive the rent if the premises were let to s tenant ; 

(b)  " premiscs "means wny building or part of a bnilding which 
is, or is intended to be, let separately for use as a residence or for 
ommercial use or for any other purpose, and includes- 

(i) the garden, grounds and outhouses, if any, apper- 
taining to such building or part of a building, and 

(ii) any furniture supplied by the landlord for uso in 
auch building or part of a building, 

ut does not include a room in a dharamshala, hotel dr Iodging 
ouse ; 

Price anna 1 or l & d .  
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(c) " standard rent ", in rclation to any means- 
(i) stn;ndard rent of the premises as deBrmine.d- in accord~noa 

- with the provisioim of tho Second Schedule, or 
(ii) .wbero the standard rent hes heen fixed hy the COIE~ ~lnd~r" 

mction '7, the rent ns fixt)d by the Court; 
(d) " tenant " means a person mho takes on rent any pi-emisera 

for his own occupalion or for the occupation of any person depen- 
dent on him but does not include a collector of rents or any 
middleman who takes or has taken any premises on lease with s 
view to sub-letting them to another person. 

otion of pey- 8. (1) Except where rent is liable to periodical increment by 
by. wag of virtue of an agreement entered into before the 1st day of January, 

1939, or where rent is payable under a lcase entered into before 
the 1st day of January, 1939, which has not expired beforc the $rat 
day of the period for which the rent is claimed, no tenant shall, 
notwithstanding anything contained in any contract, be liable to  
pay to his landlord for occupation of any premises any sum in ex- 
cess of the standard rent of those premises, unless such sum may 

*lawfuny be added to the standard rent in accordance with the pro- 
yisions :of this Act. 

(2) Ally agreement for the payment of rent in excess of tbct 
erkanda~d ran% shall be null and void and shall be construed as if i B  
was an agreement for payment of the standard rent only. 

4. (1)  Where a part of the premises let for ucjs hae been 
80, sublet by the tenant then, without prejudice to  the provisions 

of section 9,- 
(a) the landlord may increase the rent payable by the tenant- 
( i )  in +he .case of premisea let for residential purposes by an 

amount not exceeding 1 4  per cent. of the standard rent of 
the part sublet ; end 

(ii) in the cast? of premises let for other pu'ipses by an amount 
not exceeding 25 per cent. of the standad rent of the part 
sublet ; 

(b) the tenant m;ty irrcrsase the reht payable by the sub-tenant-- 
(i) in the case of premises let for rbidential purposes bysn  

amount not exceeding 25 per oent. of the standard renti of 
the part aublet ; and 

./ (ii) in the oase of premises let for other purposes by an amount 
not exceeding 50 Ijer c y ~ t .  of the standard rent of the part 
sublet ; 

(c) .the tenant ah&, on being so requested in writing by tbe 
landord, .supply him within fourteen days th~mafter a state. 

- . merit in writing @Gng hlJ particulars of any subletting indud- 
tng the rent charged. 

~x-~lanation.-~or the purposes of this sub-section, -%he stan- 
d&d rent of the part sublet shall be an nmourt bearing such pro. 
portion bo the standard rent of the premiswi as may he reasonable 
h v b g  regard to  the extent of the part sublet and other relevant 
considerations. 
' (2) Where thelandlord has at  any time whethe: before or 
&er the commencement of tl.iis Act, incurred expenditure on any 
improvement or structural alteration of the premises not b e i ~ ~  
expenditure on decoration or normal repairs, and the oost of that 
fmprovemont or structural alteration has not been taken into 
account in determiiling the standard rent of the premises,'he may 
increase the rent per year by an amount not exceeding six a a  
one-quarter pcr cent. of such cost. 
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(3) Where the landlord pays in respect of tke premises a n y  
oharge for electricity or water consumed in the premises, or any  
other charge~levied by a local authority having jurisdiction in the 

- area which is ordinarily pa.yable by the tenant, he may recover 
from the tenant any amount so paid by him; but  no 
landlord shall recover from his tenant, whether by means of  - , 
an increase in rent or otherwise, the-amount of any .tax on build- .. 

osed in respect of the ,  premises occupied by t h e  

nothing in this sub-section 'shall affect the 
qnant under an agreement,, express or implied, to 
time the amount of any such tax as aforesaid, 

. . .  
not be lawful for the landlord or any person p ~ ~ l ~ ~ f ~ l ~ h ~ ~ ~  

acting or purporting to act on behalf of the landlord or the benant by lendlord op 
Or any person acting or purporting to act on behalf 01 the tenant, t o  Ip 
eiaim or receive, in consideration of the grant, continuance or rene- 
wal of a tenancy or sub-tenancy of any premises payment of any 
fine, premium, advance or other like sumin addition to rent, or, save * 

aa- otherwise provided in section 4 or section 7, any rent In excess 
of the standard, rent of the premises. 

..- ,";Bhl.*:~-~."d..s"d.li' .*.. . 

all not be lawful for the tenant, or any porson 
soting or purportkg to a d  on hehalf of the tenant, or a sub-tenant 
b claim or receive any payment in co~sideration of the  relin- 
q&hment of his tenancy of m y  premises. =, -w,-a--t. ' 3  

-*-i -*~~rl*"ws~.F . w r w  "- -a ;. '-4-7 

t g s  s m h a l l  apply to any payment made In 

agreement entered into before the 1st day 'of '. ; i .  

.-,--- F:.- -. 

llcctor of rents or midaleman shall be liable to pay t o  kimitsltlonofIbd 
of a n y  premises any sum by way of rental biEity of mid* 
the amount which he is entitled under this men. 
tenant or tenants of thepremises., 

a ,-.-~ F, 
-. ' 

..-. 7. (1) I f  any dispute arises regarding the staifdard rent .payable Behrmhetioaoi ti. 
in respect of any premises it  shall be determined by the Court. dhpntea regardllw - siaA: wnb. 

(2)'Where for any reason it is not possible t o  determine the 
: etandard rent of any premises on the principles set forth in the 

lSecond Schedule, the court may, on the ea~plicalion of any person 
. interested or of its own motion, determine the standard rent, and 

in so doing  hall have regard to. the standard rents of similar 
premises in the same locality and other relevant. comiderations. :..- .-- 

& (3) Where the  standard rent of any premises has been settled 
g - o n  the basis of a lease for a period of one year or more and the court 
&p ~ has to determine the staqdard rent of the same premises on a lease 
gi. for a period of less than one year or vice versa, the standard rent 
% shall be calculated in accordance with the Third Schedule. 
9 :  .:., .-.l.:. . . ; . .  ..:.. . . . .  . 

.x3 .- 
. hs (4) Where the court determines the i.ta.ndar.d rent of any p ~ o - .  
6'  pi mises under thip section, the court ~ h ~ l l  determjxe the standard rent 
siLof the  premioes in an unfurnished state, but may also determine an 
w..: 
,&.:hdditional charge to  be payable on account of fittings or furnishings 

: E.inoluded in the lease, and i t  shall be lawful for the l and lo rd t ,~  re- g<: . , 
: r;- aoover such additional charge from the teqant. 
; g 
i pi. 

Z .  
! &7' 
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(5) In every case in which the court determines ths  standard 
rent of any premises hnder this section i t  shell appoidt a date from 
which the standsrd refit so determine& shall be deemed t o  have. 
effect. 

ie;;*- 8. (1)  Where the 1ai:dord wkhes to imrease the rent, of any 
. -  premises he shell give the tenant notice of his intontion. t o  make 

the increase, and, in so far as such increase is permissible under 
this Act., it ahau be due and recoverable only in respect of the 

, 
period cif tenancy after the end of the month in which the not ic~  
is given. 

- (2j  Every notice under sub-section (7) bhall be in writing 
signed by or on ljehal! of the landlord and giver1 Fa the manner 
provided in section 106 of the Tranefer of Property Act, 1882, ' 

(3) For the &voidance of doubt it i.3 hereby doclarud that 
the provisions of $his section apy~ly equally to any, increase in 
the rent payablo by a sub-tonant. 

hoftern*. 9. (1) Notwithstanding anything contained in.any contract, no. 
oourt shall pass any decree in favour of a landlord, or make any 
order, in favour of a landlord whether Lrl axecrrtlon of a daoree 
or otherwise, evicting any tenant, - whether or not the period of 
&he tenancy has terminated, unless i t  is satisfied either- 

( a )  that the tenant has iieit'he~. paid nor ijendered 
the whole of any arreprs of rent due, within one month 
of the service on him in the manner provided in seotiozk 

.-IT of1882. 106 of $ha Transfer of Property Act, 1382, of a notice of 
* .  

demand by the landlord : 
Provided that no evicfion shall ba ordered under this clause 

if the t,eilant pays in court on the first day of hearing such arpems 
of rent together with the costs of the suit ; or 

( b )  that the tenant without the consent of ths. 
landlord, has, whether before or after the commencement 
of this Act,- 

(i) used the premises for a purpoge other than that 
for which t,hey were let, or 

(it) assigned, snblet, or o?herwite parted with the 
possession of, the whole of the  prenzises, or 

( c )  that  the tenant without t!io consent of the landlord! 
. has, after the commencement of this Act, sublob 

any part of the premises ; or 

( d) that  the premises were let for use as a residenoe 
and neither the tenant nor a,ny member of his family has 

. been residing therein for a period of six months immedia- 
tely before the date of the institution of the suit for 
eviction ; or 

( e )  t,hat purely residential premist:~ are required 60nn f l s .  
by tlla lai~dlcird who is the owner of such pramises for 
occnpation as a residence for himself o r ,  his family, 
that he tleitlior has nor is able to  secure other suitable 
accomnioda.tion, stid that he has acquired his intorest in thR- 
premises at  a date prior to the begiruung of the tenancy op 
the 2nd day of Julie, 1944, whichever is later or, if the in. 
terest hRs devolved on him by inheritance or succession, hi& 
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predecessor had acquired the interest a t  a date prior t o  the 
beginning of the tenancy or the 2nd day df June, 1944 
whichever' is later ; or 

( f )  that the tenant after the commencement of ,this Aot has 
built, acquired vacant posscssion of or been allotted a 
suitable residence ; or 

(9 )  that  the premises were lei; t o  the tenant for use 
' as a residence by reason of his boing in the service or 
employment of the landlord, and that  the tenant has 
ceased, whether before ' or after the commencement of 
this Act, t o  be in such service or employment ; or 

( h )  tha t  the tenant has been guilty of oonduct which 
i s  a nuisanoe or annoyance t o  the oooupiers of neighbouring 
premises or other occupiers of the Fame premises ;or 

(i) tha't the tenant has, ~r11et .h~  before or after the com- 
mencemcnt of this Act, caused or permitted to be caused 
substantial dama,ge to the ~renlises, or notwithstanding 
previous notice has 11sod or dcalt with the premises in 
s. malluer contrar.:,l t o  a,ny condition imposed by 
the Gavel-nmenk or the Delhi Improvement Trust on tho 
land!orci ~vhile girli2g him a lease of the land on which -the 
premises are situated ; or 

(j) that the la~dlord  requires tllc preiniscs in order i.o carry 
out any building n:crlc- 

(1:) at  the instauce of the Govercnlent or the Dclhl 
Improvenlen:, Tr.uc?t in pv.rsnance of an iniprovement 
schcinc, or dcvc.1opment scheme, ar 

(ii) because the  premises have become unsafe or unfit 
for hulnan habitation : 

Provided that no decree for e~~ict ion shall be passed on the 
grounds set forth in clausea ( e )  and (i) unless the Cotpl.~~ 
is'satisfied after taking all the facts and circumstances into 
consideration that i t  is reasonable to allow suoh eviction,: 

provided further that where a decree evicting a tenant is 
made o n  tho groullds set. f~ir th in ciause (el, t l ~ e  landlord shall 

- not, be entitled to ob::a.in possession of the premises by process 
of the Court iseued in execution, before the expiration of 
a period of three moriths after thc date of t,he clcoree. 

(2) For the purposes of clause ( b )  or cla~zae (c) of sub-seotion 
(I),  a c o u ~ t  may presume tha t  premises let for lise as a residenoe 
were or are sublet by the tenant in whole or in part t o  another 
person, if i t  is satisfied tha t  such person, not being a servant of 
t he  tenant or a member of the hmi ly  of such servant, was or has -- 

been residing in the premises or any part thoreof for a period ex. 
ceeding one month otherwise than in oommensality with the tenant, 

(3) W11rre a decree or .order e~ict ing a tenant is made on the 
grouilds set forth in clause (e) of sub-section (1) and the landlord ' 

fails to  occupy and use the prenlises as s re~idencc for himself or 
his family within two/ months of obtaining possession thereof, or 
at any time vithin cice year of obtaining posscssion of the premises 
lets the wllole or any ps1.t thereof .to any person other t811an the 
evicted tenant, the Court n ~ a y  011 hhe application of the evicted 
teriant place him in possession of the premises and such 
damages as it thinks fit apninst the landlord. 

10. (1 j The provisions c?f  this section shall apply notwithstand- special pmphiofi- 
ing anything coiltained in section g., but only in relation t.o pre- rogkrding vwank - 
mises in such areas as the Central Government may from tirue t o  bui'*8itw. 
t2ime specify by notification ir, the Oficial Gazette. 
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(2) Whoro any prelllises whiull have been let comprise oacank 
grounds upon which i t  is permissible under the building regulatiom. 
or other municipal bye-laws for the time being in force to ereoG 
another building, whether for use as a residence or for any other: 
purpose end the landlord proposing to ~ r e c t  such buildiilg is unable 
t o  obtain possession of those grounds from the tenant by agreemenb 
with him, the landlord may apply to the Conrt, and the Court may, 
if it, is satisfied that tho landlord iu roedy and willing tu ovmmenas - 
the work and that  the severance of tbe vacant g~ounds from the 
r a ~ t  nf the premiges will not oouac undue hardship lJv the tenant,- 

(a )  direct such severance, 
(b) place the landlord in poasession of the vaortnk- 

grounds, 
(c) determine the rent payabl? by the tenant there- 

after in respect of taho re3t of the premises, and 
(d) make such other orders aa it thinks fit in ths  

circumstances of the case. 
Z *ma 11. (I) The provisions of this section shall apply only in relatioxz-" 

pmb' to6 premises mithin the T#t~~iicil?a,lit~y of Mew Delhi which are, or are-, 
bw*g in\ ended to be, let for use as s residence. 

( 2 )  Whenever any premises the standa~d rent of which is no@ 
lms than two thousand and four hundred rupees per year becomes. 
vacant, either by the landlord ceasing to  ocoupy the premises or 
by the termination of a tenancy or by the eviction of a tenant or 
by the release of the premises from requisition or otherwise,- 

(a)  the landiord shall, within seven days of the premisea 
becoming vacant, give intimation thereof in writing to the 
Estate Officer to tho Government of India ; f+w 

(6)  whether or not such intimation is given, the  ate- 
Officer may serve on the landlord by post or otherwise a notice- 

(i) informing him that the premises are required by- 
the Government for the duration of this Act or for such 
shorter period as may be spccificd in the notice, and 
.. ( i i )  requiring him, and every person claiming under 
him, to delivcr possession of the premises forthwith to. 
such officer or-person as may be specified in the notice : 
Provided that where the laridlord has given the intimation, 

required by clause (a )  no notice shsll be issued by the Estate 
Oficer under clause ( b )  more than seven days after &he delivery 
to him of the intimstion : 

Provided furthcr that nothing in this sub-sectiorr: 
shall apply in respect of _any premises the possession 
of which has been obtained by the landlord on the 
basis of a decree or order made on the grounds set forth in 
clause ( e )  of sub-section ( I )  of sect,ion 9 or in respect of any 
premises which llave been released from requisition for the 
occupation and use of the lalzdlord himself. 
(3 )  Upon the service of a notice under clakse (b )  of sub-sertiom 

(2)  the premises shall be dcemed to have been leased to the Govern- 
ment for tho period specified in the notice, as from the date of the 
delivery of the intimation under clause (a )  of sub.section 12) or in 
a case  here no such~intimatiun has been given. ae irom the date 
on which possession of the prcmises is delivered in pursuance of 
the notice, a ~ i d  the other tcrms ~f the l ea~e  shall be sudh as may be 
agreed upon between the Goveri~mont and the landlord or in de- 
fault of agreement as may be determined by the court, in accord- 
enoe wi$h the provisions of this Act. 
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W.. r.., ( 4 )  I n  every case where the landlord hag iu accordance wiG.h i j 

&he pi-ovisions of sub-section (2) given intimation of any premises . .  

$$.ecoming vacant and tho premises are not taken on lease by the ! 
Government ,..- under this section, t'ne Governmerit shall pay Lo the I 

#,&ndlord a, sum equa,l to one-fiftysecond of the fitsndard rent per 
$par of the premises. 
6 (5) Any premises taken on lcase by the Government under j 

I : i~ ,fiqc.t,inn ma,y he put tn Rny such use as tho Co'\ler5nrnent thinko - i , and in particnlar the Government may permit the use of the 
remis'cs for the purpoFes of uny public in~:tit,u+,ion or any foFeign 

@,mbassy, legat,ion or consulate or any I-Iigh Commissioner or Trade 
pornmissioner, <,... or as a residence by any ofticer in the service of- the 
~.overnrnent  or of a foreign embassy, logation or consulate or of 

% $2. High Commissioner or Trade C~rn~iss icner .  
,., 

. 
12 (1) The Iancllnrd shall be bound to keep in good and Larn&rd.sdutg*,ba- 

g5enantalnle repsir R I I ~  premisek to which t h i ~  Act applies except predeas \ 

good repair. @h oases where the tenant has undertakan by agreement to keep 
k%he premises in repair. 
c:' 

(2) If the landlord neglects to make, withill a reasonable time 
,. ,. 
!after notice, any repairs which he is bound to make under 
$$ub-section (I), the tenant may make the same himself, and deduct 
$$$he expenses of such repairs from the rent., or .~th_erwIse reoever 
k$t from the landlord : 8 , . . , 
L.. 

$ . Provided that the amount so deducted or recoverable i n  
$:+ay year shall not exceed one twelfth of the rent payable by the 
&-fenant for that year. 
C' k+, 18. (1 )  If any :person fails to comply with the provisions ~ ~ b ~ .  
$ef olause (c) of ~ub-section (1) of section 4, or supplies under that 
.&,ala;uue a stat:;mgnt which is falee in any material particular, ha 
$:&all be punishable with fine which may extend to one 
g$housand rupees. 
t', . I 

: .  (2) Jf any person receives any payment prohibited by sub- 
gL%aotion ( 1 )  ,or sub-section (2) of section 5, he,shs.ll bc:, punished 
@Mth fine which shaU not be less than the amoilnt so received by 
?::.him but. dhau not exceed that amount by more than one thousand k,, g,*.cupeoa, and shall also be punishable with simple iuprisoriment 
$-for a term which may extend to three monthe. 
$; 
; (3) Notwithstanding . anythirrg oontained in the Code sf 
f?minalProcedure, 1898, my Magistrate of the first class may v d IW. .a j 
@.pass a ~entence of fine exceeding one thousa~d  n1pet;a or. a per- 
g . ~ ~ o n  convicted of an offence punishable under sub-section (2) of 
?.this sectiorl. 
"i 

. (4) No court shall t ry any person for an offence punishable 
@under sub-sec~ior! (2) of tbis section after the  spiry of three months i I 
!;.from the date of the commission of the offence unless complaint 
?:?&. reapect of the offence has been mado to a Magistrate within Be- 
?- thosa three months. 

I 
\ g... 

(5) If any person contravenes the provisior,s of clause (Q) 
;4 

gi..af eub-section ( 2 )  of section I I, or f ~ i k  to oo,mply with a require- 
1 a n t  under clause ( h )  thereof, 1x3 shell be plmishable- with h e  
f!-vhich mar  extend to one thonsarid rupees. 

I i 

i-i 14. (1) Exoept aq mag be otherwise provided by rules made JueisdioSion oE 
i:t under sub-section (Z), any guestion whkh under t h i s  Act is to  be OoUrts* 1 
$:determined by the court may be dete~mi:zcd bg a ~y court whioh 
k.. would have jurisdictio;~ to he4r and dwid.: a suii fo-  eviction of a 
&j tonant. from the premises in re~pect  of which the question arises, 

i 
P * 
r- 
g. 
L.. . . 
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(2) With the col3curre~lce of the Chief Commi~sioner, tho 
Bigh Court may make rules to detsrrni ~e tile u1;tsses oT courts 
which shall have power to hoar and decide origi.la1 cases, appeals 
alzd applicatio~ls for revision and to deal with execution proceed- 
ings under this Act and the procedure to be followed by them. 

(3) The paver coizferrcd by sub-seotioli (2) shall include 
p w e r  to determine in what circu.mstances the pxrties shall !1%ve 
a right to appeal or apply for review orcr revisioii in cases under 
this Act, and furthey to determiize how and by what anthorit3 
it shall be d3cided 3,vh~ther any particular oase shall be deemed 
to bo a case under this Act. 

(4) All rules ma&-: under sub-sectio~z (2) shall be pxblished 
in the Official Gazette. 

(5) The provisions of this Act and of ally rules made onder 
sub-sectron (2) shall,' in respect of any case und'er this AcL, have 
eEect noiwithsta~lding anythil?g to the contrary in the @ode 

V d 1008 of Civil Procedure, 1908, or any other law. 
ead mv- 15. (1 )  The -Delhi Rent Control Ordinance, 1944, ihe 

In* New Delhi House Rent Control Order, 1939, and the Ajmer-Merwara 
XXVof 1944. Control of Rent and Eviction Order, 1946 are hereby repealed ; 

but the repeal shall not aKect - 
Pun'eb Aot (a)  the previous operation of, or anything duly done 
2i od 194.1. or suffered to be done under, the said Ordi rlmce or Orders; or 

( 6 )  any right, privilege, obligation or liability acquired, 
accrued or incurred under the said Ordinance or orders ; 
or 

(c) any penalty, forfeiture or punishment incurred in 
respect of any contravention of the said Ordinance or 
Orders ; or 

(d) any investigation, legal proceeding or remedy in 
. - respect of any such right, privilege, obligation, liability, 

penalty, forfeiture or punishment as aforesaid ; 
and any such investigation, legal proceeding or remedy may be 
instituted, continued or enforced and any such penalty, forfeiture 
or punishment may be imposed, as if the said Ordinance and Orders 
had not been repealed, and had been duly made and continued 
in force. 

Paajeb dot x of (2) The Punjab Urban Rent Restriction Act, 1941, shall cease t o  
'1941. have effect in the Province of Delhi. - 

THE FIRST SCHEDULE 
[See section 1 (2)] 

AREAS TO ~ C H  THE ACT EXTENDS 
A.  T h e  Province of De1h.i- 

1. The Municipality of Delhi ; - 
2. The Municipality of New Delhi ; 
3. The Cantonment of Delhi ; 
4. The Notified Area of the Civil Station, Delhi ; 
5. The Municipality of 8hahdm-a. 

F. The  Province of Ajmer-Memourn- 
1. The Municipality of Ai mer and all land within one miie 

of the limits of that Municipality ; 
2. Tho Municipality of Beawar and all. land within one 

mile of the limits of that Municipality : 
- 3. - The Cantonmeilt of Nasirabad and all land within 

mile of the limits of that Cantonment. I 

I 
I 
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Delhi and Ajmor-Ye~wara Rent Conti-01 a THE SECOND SCHEDULE 

2 ?a  bee section 2 (c)] . 
E PART A 

P R ~ ~ I ~ I O N S  FOR DETBRMTNISG THE STAN'DAXD RENT Cllr 
PRZMSES IN THE P R O ~ O E  OF DELHI 

1. In this Part of this Schedule, ',' )?,asic ront " in relahion 
any promiyes means- 

hoen determined 

( i )  the regt at  which tho promlms were let on &he 
IS$ clay of November, 1939, or 

(ii) if the preknises were not 1st o n  tbat dab, the 
r e n t  a t  whiclz they were first let aftor that date. 

tho same 4bs the 

n respect of wkich rent is pa,yable, 
paragraph 2 s.ppUos, are let. for the 
sidence or for any of the purposes 

sen ed~luc?ational institution, a publio library 
n orpl~ana,ge, the standard rent of the ppremim 
rent increased by--- - 

asic rent per annun is no6 mow 

( b )  15 5,8% thbreor, if tbs besiii renf gns ,:%.mum ia more t b a ~  
8. 300, but not  more than Rs. 600, 

% thereof, if the basic. rant per annum i s  RI0r.e man 

ere the premises .in respect of which rent is payable, 
being premises t o  which paragraph' 2 applies, are let for any 

pose other than those mentioned in paragraph 3, the stand- 
rent of the' premises shall be the hasic rent increased by twice 

t by which it would be increased under parigraph 3 
ises wtre let ifor a purpose mentioned in that para- 

e the premise8 in respect whioh rent ispayable, not 
es to which paragraph 2 appl!"~, ara used mainly BLB 

and illcidelitally for business 01, profession, the s t a ~ d a r d  
R '6h.e !emsari of the renf; as calculated 

X X V  crf 11944,. 
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. PART B 

1. I n  this Part of this Schedule, " basio rent " in relation to 
any premises means- 

(a) where the fair rent of the premises has been determined 
. or re-determined under the provisions of the Ajmer House Rellt 

Control Order, 1943, the rent as so determined, or, as the case 
may be, re-determined ; 

(6) in any other case,- 
(i) the rent at  which the premises were let on the ' 

1st day of September, 1939, or 
(ii) if the premises were not let on that date, the 

rent at  which they were first let after that date. 
2. Where the premises in respect of which rent is payable 

were let, for whatever purpose, after the 2nd day of June, 
1944, the standard rent of the premises shall be the same as 
the bacic rent thereof. 

3. Where the premises in respect of which rent is payable 
are let for use as a residence, the standard rent of the prcmises 
shall be the basic rent increased by-- 

(a)  89% thereof, if the basic rent per annurn is not more 
+.ban Rs. 300, 

( b )  12&% thereof, if the basic rent per'annum is inore than 
Rs. 300 but not more than Rs. 600, 

(c )  184% thereof if the basic rent per annum is more than 
Rs. 600, but not more than Rs. 1,200, or 

i d )  25% thereof if the basic Ient per anizum is more than 
Rs. 1,200. 

4. Where the premises in respect of which rent is payable 
are let for any purpose other than use as a residence, the standard 
rent of the premises shall be the basic rent increased by- 

(a,) 25% thereof, if the basic rent per aimurn is not more than 
Rs. 600, 

(b )  379% thereof, if the basic rent per annum is more than 
Rs. 600, but not more than Rs. 1,200, or 

(c )  50% thereof, if the basio rent per annum is more than 
Rs. 1,200. 

5. Where the premises in respect of wlzich rent is payabIo, not 
being premises to  which paragraph 2 applies, are used mainly as , 

residence and incidentally for business or profession, the standard 
rent of the premises shall bo the mean of the rent as calculated 
under paragraphs 3 and 4. I 

-- 
THE THIRD SCHEDULE 

[Xee section 7 (3)] 
. METHOD O F  OALCULATING STANDARD RENTS Ihr TEE CASES REFEBBED 

TO I N  SUB PECTIOPT (3) OB SECTION 7 

If the stscndard rent of premises for a tenancy of twelve months 
or more is R ,  the standard rent for any of the\ ahorter pe  rjcd 
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@ peoified in column 1 ahall be as set forth in column 2 of the 

* 

1 ollowing table, and wice versa, namely :- 

I 
i 
I 

k Period of Tenancy StmditrdRent ' I 
a 

I 

R More than 11 months, but not more than 12 months ' . R 
1188 

I 
ore than 10 months, but not more than 11 months . . R x -  1 

1200 
1160 

1 
More than 9 months, but not more than 10 months . . 'R x - 1 

1200 
1116 

ore than 8 months, but not more than 9 months . . R x -- 
1200 
1040 

ore then 7 months, but not more than 8 months . . R x - -  
1200 
980 

f More than 6 months, but not more than 7 months . . R x - 
1200 

g- 900 . 
More than 5 months, but not more than 6 months . R x - -  

F 1200 
g 800 

Bdore than 4 months, but not more than 6 months . F . R X -  
1200 

K 680 
More than 3 months. but not more than 4 months . . R x - -  

b 1200 F 540 
@ More than 2 months, but not more than 3 months . E X - -  
L 1200 
@ \ 

380 k l o r e  t h a o l  month, but not more than 2 month. . R x - -  
g 1200 
k 190 I N O ~  more than 1 mootb . R X -  

12bO 

1 

E 
[i 

i 
!i 
F 
k 
k 
$ - 
C 


